CENTRAL ADMNISTRAT IVE TRIBUNAL
ERNAXKULAM BENCH

O.&.No, 271 of 1994

Monday .this the 14th day & Febriary, 1994
CORAM
THE HON'BLE MR.JUSTICE CHETTUR SANKARAINAIR, VICE CHAIRMAN
THE HON'BLE MR.P.V.VENKATAKR ISHNAN, ADM INISTRATIVE MEMBER

1, E.K.Mehandas, Supoorting Staff Gr.Iﬂ%azdoor)
C.PsC.R, I, Kasarged.

2. K.Chandran Nair, Qe
3. M.Venu Nair = -deo-
4, P.Chandu : ~d0m

5. E.V,Ravindran, Jr.Technlcal Assz.stant
CPCRI Kayamhulam.

6. C.Kelappan, Supperting Staff Gr. I(Mazdoor)
CPCRI, Kasarged. '

7. I.Unni Nair, Supprting Staff Gr.I(Mazdocr$
National Research Cpntre for. Spice&
Calicut,.

9., K.K,Sasidharan -do-

" 10.M.Koru " =dOm

11.P, Sadanandan =30 o o ees s Applicants

(By Advecate M/s M.K.Damodaran/PV Mohanan)
' Vs. v
‘1. The Director General,
ICAR, Krishi Bhavan, New Del hi,

2. The Director, Central Plantation
Crops Research Centre, Kasargod.

3« The Director,
National Research Centre for 5Spices,
Calicut, _ ess s Respondents

(By Advecate Mr.Mathew J Nedumpara, ACG SC)
O RDER o
CHETTUR SANKARAN NAIR(J), VICE CHAIRMAN.

Applicants seek a declaration that they are

\

- eligible to be regulariéed a@s Mazdoors with retrose

-pective effect from August, 1979, They rely on

vo el



e

Annexure.A9 judgment to support their centent iqh.

We £find theat some of the applicants have made represent—

ations. Applicants, if so advised, may make compre;

*

e

hen_sivérepre‘sentgtions to the Ist respondent incoerporate
ing the féct‘ual details regarding their service. If
representations are made within one menth frem teday,
thoSe_wil\l be considered on merits and appgépriate
orders passed thereon, within four month'sv_ of the>

date of receipt of the representations.

2 Appnlication is disposed of with the aforesaid
directions. No costs.

Dated 14th February, 1994,

P.V .VENKAT AKR I SHNAN CHETTUR SANKARAN NAIR(J)
ADMIN ISTRAT IVE MEMBER VICE CHAIRMAN

Ms—_v\ b(QYQ “ivix e

ksld2,



